
Writt~n Answers 

~e Governments, Liquor offences ~ro 
rcjUlated under the Indian Penal COde, 
Excl8e and _prohibition Laws of the 
Sfai~ Governments and Union Territo!)' 
Administrations. 

All the State Governments and Union 
Territory Administratioos have, however, 
been requested to evolve both CJhort-term 
and long term measures to tackle the pro-
blem of illicit liquor. 

Rise in sickness of smaH scale units 

•48. SHRI NAVIN RAV ANI: Will 
- the Minister of INDUSTRY be pleased 

to state: 

(a) whether sick unlts in small scale 
. industries are increasing day by day; 

(b) if so, the percentage of such units 
as on 31 March, 1982 and the main 
reasons therefor; 

( c) \\'.hether Government are considering 
· 10 bring certain changes in its policy in 

regard to enoouraging small scale indus-
tries, a subject which has been particularly 

· emphasised in the revised 20-point pro· 
aramme; and 

( d) if so, the details thereof? 

THE MINISTER OF INDU9TRY AND 
STEEL AND MINES (SHRI NARAYAN 
DATI ~TIWARI): (a) No. Sir. 

( b) Does not arise. 

(c) Yes, Sir. 

( d) The Government has taken sever a) 
measures for .facilitating' the growth and 
updating technology of small scale indus-
tries which include extension of institu-
tional network especially in backward areas 
for providing necessary back-up support 
and .seni~es to small scale units, conso-
~~n ~nd improvement of worksh~.P 
faciliiies, seUing up of Process and Prpduct 
Devd0pment Centres and Field Testina 
Stations, provision of increased marketing 
support strengthening of coordination and 
linkqes with various Central and Sta~ 
apncin measures to remove the CQ~ 

- traints ~ raw materials etc. 

Writun JC~" 

Repor1 Of study fP'OlllP OD ......... 
of the private corponte aector 

*49. SHRI R. N. RAKES~: 
SHRI K. RAMAMURTHY: 

Will the Minister of PL.ANNINO 
be pleased to state: 

(a) whether the Study Group on 
financing of the private corporate sector 
in the Sixth Plan has completed its wort 
and submiUed the report; 

(b) if so, its main recommendations; 
and 

( c) if not, the reasons thereof, and the 
reaction of Government for not comple-
ting the work? 

THE MINISTER OF PLANNING 
(SHRI S. B. CHAVAN): (a) to (c). 'the. 
Study Group on financing of the private 
corporate sector in the Sixth Fixe Y car 
Plan is in the process of finalising its re-
commendations and is expected to submit 
its repon by the end of October, 1982. 
Due to the complexities of the issues in-
volved requiring detailed examination. the . 
work could not be oompleted within the 
stipulated time frame. Government, there-
fore, agreed to extend the term of the 
Study Group till the end of Octobcr,1982. · 

Dowry ~lt~afhs 

•so. SHRI N. K. ~HEJWALl(!\R: 
SHRY B. V. DESAI: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether Government have moni-
tored the number of dowry deaths that 
have occurred in the country du~s the 
last six months, Sta~-wise; and 

(b) the effective steps including the 
amendment of Dowry Act bcina taken to 
stop this menace? 

THE MINISTER OF HOME .. '\FF AIRS 
(SliRI P. C. SETHI): (a) The State 
Governments and Union TettitOS"J 
Administrations arc responsible for enfot-
cina law relatipa ~ ~o~s. No data in 
reprd to the total number of dowry 
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to All State Governments and Union 
Territory Administrations on the subject 
on 18-8-1982. A copy Of the iustruCtiom 
issued is laid on the Table Of the House 
[Plactd in Ll#mJry. See No. LT-5464/82] 
To, curt the evil of dowry system, the 
amendment of the existing Dowry Prohi-
bition Act, 1961 is under consideration of 
the Government. 
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